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............ Appellant

.......... Respondent

1. By way of this appeal, the assessee-appellant has challenged the correctness of the
order dated 14™ August 2018, passed by the Dispute Resolution Panel under section 144C (5)
of the Income Tax Act 1961, in the matter of assessment under section 143(3) r.w.s. 144C of

the Act, for the assessment year 2014-15.

2. At the outset in this case learned counsel of the assessee submitted that he shall be
withdrawing the appeal. Learned Departmental Representative did not have any objection to

this proposition.

3. Up on careful consideration we have granted permission to withdraw the appeal.
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4. In the result, this appeal is dismissed as withdrawn. Pronounced in the open court
today on the 13" day of July 2021.
Sd/- Sd/-
Saktijit Dey Pramod Kumar
(Judicial Member) (Vice President)
Mumbai, dated the 13" day of July 2021.
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